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When the matter was called for the second time at 12-35 p,m,

none appéared for the applicent, The applicant himself yas also not ,

present in thé Court,
e find that after the urit Petition was transferred to

this Tribunal by the High Court only in 1996, a Notice'waskiésued

by the Registry on 23 4,1997 by registered post, Ue |further observe

that on three consecutive earlier occasions also none sppeared for

the applicant,

Ja are, therefors, satisfisd that the applicant is no lomger

interested in pursuing the metter, The application is, as such,

dismissed foTr default without passing any order as td costs,
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Mrs, B, Ray, 1d, Counsel, is present for

ER (A)




